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THE Ul‘;IION TERRITORY GOODS
AND SERVICES TAX ACT, 2017

(Act 14 of 2017, d
: , dt. 12-4-2017)
o a(::ddtcf Xi’f'i%fé"fi?"" (No.2) Act, 2024 (15 of 2024), dt. 16-8-2024 the
1%?1"9-unio;z Te};itory Ta*ogfz%sz f—if, 30-8-2018, w.e.f. 1-’2-2019 vide Noti. No-
. 1 e 19; and the Union Terri Good and
gervices Tax (Third Removal of Difficulties) Order, 201910:;1‘ ;;r_rstflzrgm 013 esf 1-4-
20]9} r . ’ N -y B

/‘—_f
t to mak : 3
in Act to make 2 provision for vy and coletion of (v n i 2
supp - wi : oth by the Union territori tters
onnected therewith or incidental thereto. erritories and for ma
Be it enacted by Parliament in the Sixty-eighth Year of the Republic of

India as follows:—
CHAPTER 1

PRELIMINARY
1y, Short title, extent and commencement

(1) This Act may be called the Union Territory Goods and Services Tax Act,

2017.
f the Andaman and Nicobar Islands,

(2) It extends to the Union territories o
li and Daman and Diu, Ladakh],

Lakshadweep, [Dadra and Nagar Have
Chandigarh and other territory.

(3) It shall come into force on such
by notification in the Official Gazette, appoint:

PROVIDED that different dates may be appointed for different provisions
of this Act and any reference in any such provision to the commencement of this
Act shall be construed as a reference to the coming into force of that provision.

3. Definitions

In this Act, unless the contex
(1) “appointed day’’ means
Act shall come into force;

(2) “Commissioner’ means the Commissioner of Union territory tax

appointed under section 3;

date as the Central Government may,

¢ otherwise requires,—
the date on which the provisions of this

d w.e f. 22-6-2017 vide Noti. No.

Provisions of sections 1, 2, 3, 4,

1EI;QU 17-Union Territory Tax, dt.

Substituted for “Dadra and Nagar

2020), dt. 27-3-2020. .

Enforced w.e.f. 22-6-2017 vide Noti. No. | /2017-Union Te
6to 16,18 to 20and 23t0 26 are Enforced w.
dt. 2R-6-201 i

5 17,21 and 22 are Enforce

21-6-2017.
Haveli, D

—

aman and Diu” by the Finance Act, 2020 (12 of

rritory Tax, dt. 21-6-2017.
e.f. 1-7-2017 vide Noti. No.

ra

Provvic . 7

:{rm 1s10ns of sections
P 7T T .
2017-Union Territory Tax,
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)

(3) “designated authority” means such authority as may be noy; T

the Commissioner; ' NOtifieq by
(4) “exempt supply” means supply of any goods or serviceg |

which attracts nil rate of tax or which may be exempt fr‘)r bog,

under section 8, or under section 6 of the Integrated Coogm ay

Services Tax Act, and includes non-taxable supply; S an
(5) “existing law’ means any law, notification, order, rule OF Tegular

relating to levy and collection of duty or tax on goods or‘}ZE l,t,"’n

or both passed or made before the commencement of thjs. AH Ices

Parliament or any Authority or person having the power i, ! b

such law, notification, order, rule or regulation; Make
(6) “Government’’ means the Administrator or any Authority or off;

authorised to act as Administrator by the Central Govémment !
(7) “output tax”” in relation to a taxable person, means the Uni'

territory tax chargeable under this Act on taxable supply of goo?

or services or both made by him or by his agent but excludes tab

payable by him on reverse charge basis; o
(8) “Union territory” means the territory of —

(i) the Andaman and Nicobar Islands;

(ii) Lakshadweep;

I[(iii) Dadra and Nagar Haveli and Daman and Diu;

(iv) Ladakh]

(v) Chandigarh; or

(vi) other territory.

Explanation : For the purposes of this Act, each of the territories

specified in sub-clauses (i) to (vi) shall be considered to be a separate

Union territory;
(9) “Union territory tax” means the ta
(10) words and expressions used and not defined in this Act but defined

in the Central Goods and Services Tax Act, the Integrated Goods
and Services Tax Act, the State Goods and Services Tax Act, and
the Goods and Services Tax (Compensation to States) Act, shall
have the same meaning as assigned to them in those Acts.

CHAPTER Il
ADMINISTRATION

d

x levied under this Act;

23 Officers under this Act

The Administrator may, by notification, appoint Co
other class of officers as may be required for carrying ou

and such

mmissioners s
of this

t the purposes

| Substituted for “(iii) Dadra and Nagar Ha
(iv) xxx" by the Finance A

veli and Daman and Diu;
ct, 2020 (12 of 2020), dt. 27-3-2020;

Dadra and Nagar Haveli and Daman and Diu (Scope of Enforcement) S
(i) After the words “Dadra and Nagar Haveli”, insert the words “and Daman and
(ii) Omit clause (iv)—Vide Regulation 1 of 2020, w.e.f. 26-1-2020.

Enforced w.e.f. 22-6-2017 vide Noti. No. 1/2017-Union Territory Tax, dt 21-6-2017-
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such officers shall be deem
Act ,aﬂe spe cified therein: “dtob

el D that the offi
pROVIDED that the officers appointeq .
o be the officers appointed under the prosg?(f;:h;fi);:isqhgg t]aw shall be deemed
5 ACL

COMMENTS

i tion provides for i
Tehlrseﬁls:icfed fgr carrying oﬁf’li"‘:lentmem of Commissioners and other class of officers as
may % o existing law shall be deeme%U:POSes of this Act. However, the officers appointed
unde! 0 be the officers appointed under the provisions of

!his ACt. X i )
n Authorisation of officers
ministrator
) T-he Aterito tax g:lay' b{hOrder, authorise any officer to appoint officers
of Uruont ¥ izl U rank of Assistant Commissioner of Union
erritory tax for the administration of this Act. ,

COMMENTS
This section confers power on the Administrator to authorise any officer o appoint

cers of Union territory tax below the rank of Assistant o : }
ministration of this Act. Commissioner of Union territory tax

€ proper officers for such purposes as

offi
for the ad
15, Powers of officers

(1) Subject to such condi.tions and limitations as the Commissioner may
fficer of the Union territory tax may exercise the powers and
duties conferred or imposed on him under this Act.
tax may exercise the powers and discharge
this Act on any other officer of a Union

impose, an o
discharge the
(2) An officer of a Union territory
te duties conferred or imposed under
territory tax who is subordinate to him.
(3) The Commissioner may, subject to
may be specified in this behalf by him, dele

subordinate to him.

(4) Notwithstanding anything contained in this section, an Appellate
Authority shall not exercise the powers and discharge the duties conferred or
imposed on any other officer of Union territory tax.

%, Authorisation of officers of central tax as prope
circumstances

(1) Without prejudice t
under the Central Goods an

such conditions and limitations as
gate his powers to any other officer

r officer in certain

this Act, the officers appointed
d Services Tax Act are authorised to be the proper

officers for the purposes of this Act, subject to such conditions as the Government
shall, on the recommendations of the Council, by notification, specify.

(2) Subject to the conditions speciﬁed in fication issued under sub-

section (1),—

o the provisions of

the noti

¢ under this Act, he shall
nd Services Tax Act,
to the jurisdictional

(a) where any proper officer issues an onéle e
also issue an order under the Centra‘l .ooqt;(m
as authorised by the said Act under intimé

— officer of central tax;
o Union Territo

Enforced w.e.f, 22-6-2017 vide Noti: NO- 1/2017-LT e
Enforced w.e.f. 1-7-2017 vide Noti. No- 3,/2017-Union Territor)

ry Tax, dt. 21-6-2017.
Tax, df. 28-6-2017.
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(b) where a proper officer under the Central Goods and Son
Act has initiated any proceedings on a SUhiﬂ‘Ct-ma::("* Ta,
proceedings shall be initiated by the proper officer unde, T N,
on the same subject-matter. this, A

(3) Any proceedings for rectification, appeal and revision,
applicable, of any order passed by an officer appointed under this Ay shell-f\""
r Sha

lie before an officer appointed under the Central Goods and Services ,,
dXx &C
t

COMMENTS

This section provides for authorisation of Central tax officers, subject lo certain
as shall be notified by the Central Govemment on recommendations of the Coy
proper officers for the purposes of this Act.

CHAPTER 111
LEVY AND COLLECTION OF TAX

7.  Levy and collection

(1) Subject to the provisions of sub-section (2), there shall be levied a tax call
the Union territory tax on all intra-State supplies of goods or services or both, ey, N
on the supply of alcoholic liquor for human consumption [and un-denatunc_:d e‘;ePf
neutral alcohol or rectified spirit which is used for manufacture of alcoholic liquoy tha
human consumption], on the value determined under section 15 of the Centra] Googr
and Services Tax Act and at such rates, not exceeding twenty per cent, as may bs
notified by the Central Government on the recommendations of the Counci] ans
collected in such manner as may be prescribed and shall be paid by the taxable persqp,

(2) The Union territory tax on the supply of petroleum crude, high speed
diesel, motor spirit (commonly known as petrol), natural gas and aviation turbine
fuel shall be levied with effect from such date as may be notified by the Centra|
Government on the recommendations of the Council.

COHGm

(3) The Central Government may, on the recommendations of the Council, by
notification, specify categories of supply of goods or services or both, the tax on which
shall be paid on reverse charge basis by the recipient of such goods or services or both
and all the provisions of this Act shall apply to such recipient as if he is the person
liable for paying the tax in relation to the supply of such goods or services or both.

3((4) The Government may, on the recommendations of the Council, by
notification, specify a class of registered persons who shall, in respect of supply
of specified categories of goods or services or both received from an unregistered

1 Enforced w.e.f. 1-7-2017 vide Noti. No. 3/2017-Union Territory Tax, dt. 28-6-2017.

2 Inserted by Finance (No. 2) Act, 2024 (15 of 2024), dt. 16-8-2024, w.e.f. 1-11-2024 vide SO
4253(E), dt. 27-9-2024. ‘

3 Substituted by the UTGST (Amdt.) Act, 2018 (33 of 2018), dt. 30-8-2018, w.e.f. 1-2-2019 vide
Noti. No. 1/2019-Union Territory Tax, dt. 29-1-2019. Prior to substitution, sub-section (4]
read as under:
“(4) The Union territory tax in respect of the supply of taxable goods or serv
a supplier, who is not registered, to a registered person shall be paid by such persct "F
reverse charge basis as the recipient and all the provisions of this Act shall apply 1© suet
recipient as if he is the person liable for paying the tax in relation to the supply of $! wch
or services or both.”

ices or both bY

}:Dnds

1
.
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- 1 ‘linf pay .the tax on reverse Cha . . .
P or services or both, and al thrgL basis as the recipient of such supply ol

) -{5 &) FEinl
H?c(;;’iem as if he is the person liable ;frm isions of this Act shall apply t© e
r:f goods or services or both.| Or paying the tax in relation to such supply
L
5) The Central Govern ‘

o(lti)ﬁcation, specify cate n;em may, on the recommendations of the Council,
y n b shall be paid l::y thege]ncs *7f.58rvices the tax on intra-State supplies of
whlclie.:l through it, and all the ectm.n?c commerce operator if such services are
supp € Provisions of this Act shall apply to such electronic

_omMETce operator as if he is the supnlier I: ) _ ‘
;n the supply of such services; Pplier liable for paying the tax in relafion

pROVIDED that where an electroni

: ] ) | ctronic commerce operator does not have @
hySICa:czfgbzl;ZfoTftof:_‘f;gkable terrltpl'y, any person representing such electronic

comme P Y purpose in the taxable territory shall be liable to pay

tax:

PI?OVI[])E.D. FII'JRTHER ﬂjat where an electronic commerce operator does
pot have a pnysical presence in the taxable territory and also he does not have
d representatl\e o the said territory, such electronic commerce operator shall
appoint a person In the taxable territory for the purpose of paying tax and such
person shall be liable to pay tax.

COMMENTS

This section provides for levy of Union territory tax on all intra-State supplies of goods
ervices or both except on the supply of alcoholic liquor for human consumption, on the
value determined under section 15 of the Central Goods and Services Tax Act at such rates
not exceeding twenty per centi., as may be notified by the Central Government on the
recommendations of the Council. This section further provides that—

(i) Union territory tax on the supply of petroleum crude, high speed diesel, motor
spirit (commonly known as petrol), natural gas and aviation turbine fuel to be
levied with effect from a date as may be notified by the Central Government on

the recommendations of the Council;

categories of supply of goods or services or
d on reverse charge basis by the recipient of
the recommendations of the Council;

or s

(i) the Central Government to notify
both, the tax en which shall be pai
such goods or services or both, on

(i)  the Union territory tax in respect of the supply of taxable goods or services or
both by a supplier, who is not registered, to a registered person shall be paid by

such person on reverse charge basis;
tegories of services, the tax on intra-State

(iv) the Central Government may notify ca of .
supplies of which shall be paid by the electronic commerce operator if such
services are supplied through it, on the recommendations of the Council.

'8, Power to grant exemption f
(1) Where the Central Government is satisfied that it is necessary in the
public interest so to do, it may, on the recommendations of the Council, by

notification, exempt generally either absolutely or subject to such conditions as

[ .fg[pl%UniOﬂ Ten—ilnryTAX. dt. 28-6-2017.

Enforced w.e.f. 1-7-2017 vide Nobi. No. 3

rom tax
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may be specified therein, goods or services or both of any specified o
from the whole or any part of the tax lev iable thereon with effect frum, :” Phicy,
as may be specified in such notification. tch day,

(2) Where the Central Government is satisfied that it is necessap,
public interest so to do, it may, on the recommendations of the Coungil by I
order in each case, under circumstances of an exceptional nature 1o b( o
such order, exempt from payment of tax any goods or services or both o
tax is leviable.

(3) The Central Government may, if it considers necessary or expedic
to do for the purpose of clarifying the scope or applicability of any noh‘ﬁ(
issued under sub-section (1) or order issued under sub-section (2), 'Lnss_
explanation in such notification or order, as the case may be, by nu‘tiﬁcat‘ur .
any time within one year of issue of the notification under sub-section (1) or ()":;jm
under sub-section (2), and every such explanation shall have effect as if itr| er
always been the part of the first such notification or order, as the case mjy, 1;:

(4) Any notification issued by the Central Government under sub-section “<
of section 11 or order issued under sub-section (2) of the said S(ecﬁon'n‘f lh,
Central Goods and Services Tax Act shall be deemed to be a notification o ;:
the case may be, an order issued under this Act. o

Explanation : For the purposes of this section, where an exemption in respec
of any goods or services or both from the whole or part of the tax leviable theregp,

has been granted absolutely, the registered person supplying such goods o
cervices or both shall not collect the tax, in excess of the effective rate, on such

supply of goods or services or both.
COMMENTS

This section confers powers on the Central Government to exempt either absolutely or
conditionally goods or services or both of any specified description from the whole or any par
of the Union territory tax, on the recommendations of the Council. It also confers powers on the
Central Govemment to exemnpt from payment of tax any goods or services or both, by special
order, on which tax is leviable on the recommendations of the Council.

1[8A. Power not to recover Goods and Services Tax not levied or short-levied asa
result of general practice
Notwithstanding anything contained in this Act, if the Government is safisfied
that—

0 vd in
L ‘Whit‘h

nt Sy
atioy,

(a) a practice was, or is, generally prevalent regarding levy of Union
territory tax (including non-levy thereof) on any supply of goods or
services ar both; and

(b) such supplies were, or are, liable to—

(i) Union territory tax, in cases where according to the said
practice, Union territory tax was not, or is not being, levied; ot

1 Inserted by Finance (No. 2) Act, 2024 (15 of 2024), dt. 16-8-2024, w.e.f. 1-11-2024 vid
4253(E), dt. 27-9-2024.

i ‘-;O
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(i) a higher amount of Union t
e

being, levied, in accordance rritory tax than what was, or is

Government may, on the reco ‘ with the said practice,

€ .| Gazette, direct that th mmendation of the Council, by notification in the
Offw]}?es or, as ’the case I‘lfla be whole of the Union territor ' t;;noa :l:le on suc
supF 1 lsu’ lies, but f e .the Union territory tax iny e g }{th t payable
n sue “ﬁﬁ cunplies on the said practice, shall not be S ol el
ect O pplies on which the Union territory tax v::f ::g: or{i)s ntof being

resp , . )
l e\’ledf- or was, or is being, short-levied, in accordance with the said p.ractice.]
CHAPTER IV
PAYMENT OF TAX

19, payment of tax

The amount of input tax credit avai i
available troni it lec
registered person on account of,— e o cred e o1

a) integrated t : .
(a) . gnd o ax shall first b.e }.ItlllSed towards payment of integrated
ayment l:'almount remaining, if any, may be utilised towards the
payment 0 c:entral tax and State tax, or as the case may be, Union
territory tax, in that order;

(b) g‘le_Um’On territory tax shall first be utilised towards paymen
nion territory tax and the amount remaining, if any, may be
utilised towards payment of integrated tax:
![PROVIDED that the input tax credit on account of Union territory
tax shall be utilised towards payment of integrated tax only where
the balance of the input tax credit on account of central tax is not
available for payment of integrated tax]
() the Union territory tax shall not be utilised towards payment of

central tax.

t of

294, Utilisation of inpuf tax credit

Notwithstanding anything contained in section 9, the input tax credit on
account of Union territory tax shall be utilised towards payment of integrated tax
or Union territory tax, as the case may be, only after the input tax credit available
on account of integrated tax has first been utilised towards such payment.

9B. Order of utilisation of in
Notwithstanding anvthing contained 1n this Chapter and subject to the

provisions of clause (c) of section 9, the Government may, Of the
recommendations of the Council, prescr-ibe the order and manner of utlllsa’non‘ of
the input tax credit on sccount of integrated tax, Centjral tax, State tax or Union
territory tax, as the case may be, towards pay ment of any such kax.|

put tax credit

12017-Union Territory Tax, dr. 28-6-2017.

U R o001 No. 3
¢ 1.7-2017 vide IoH. No. 3/ = : .
2 Itnnsemrrt:édb“/f; Eréilrl (\ﬁ]kcrlx:dt?,—’\ct, 5018 (33 of 2018), dt. 30-8-2018 w.ef. 1-2-2019 vide
Y i fory Tax, dt. 29-1-2019.

Noti. No. 1/2019-Union Terri
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COMMENTS
This section provides for the manner and order in which input tax credit of
and input tax credit of Union territory tax is to be utilised. "-‘gfarw‘
¥

110. Transfer of input tax credit

On utilisation of input tax credit of Union territory tax for paypy,,.
dues under the Integrated Goods and Services Tax Act in L](_'C('lrda;jc(‘ n{"’f ta,
provisions of sub-section (5) of section 49 of the Central Goods and Ser\.v\‘&'”h f
Act, as reflected in the valid return fumished under sub-section (1) of %Qicv" Ta,
of the Central Goods and Services Tax Act, the amount collected as Unigﬁ tct’”_n %
tax shall stand reduced by an amount equal to such credit so utilise : Mitory
Central Government shall transfer an amount equal to the amount g rer:jd the
from the Union territory tax account to the integrated tax account in sycp, mducc‘fd

and within such time as may be prescribed. Mgy
COMMENTS

This section provides for transfer of credit of Union territory tax to the integrateq
account when Union territory tax credit has been used for payment of Central tax lax

CHAPTER YV
INSPECTION, SEARCH, SEIZURE AND ARREST

B4

111. Officers required to assist proper officers

(1) All officers of Police, Railways, Customs, and those officers engaged i
the collection of land revenue, including village officers, and officers of centra] (5,
and officers of the State tax shall assist the proper officers in the implementatig,

of this Act.

(2) The Government may, by notification, empower and require any other
class of officers to assist the proper officers in the implementation of this Act
when called upon to do so by the Commissioner.

COMMENTS

This section provides for officers of Police, Railways, Customs and other officers engaged
in collection of land revenue to assist officers involved in implementation of this Act.

CHAPTER VI
DEMANDS AND RECOVERY

112. Tax wrongfully collected and paid to Central Government or Union territory

Government

(1) A registered person who has paid the central tax and the Union territory
tax on a transaction considered by him to be an intra-State supply, but which
is subsequently held to be an inter-State supply, shall be refunded the amount
of taxes so paid in such manner and subject to such conditions as may be
prescribed.

1 Enforced w.e.f. 1-7-2017 vide Noti. No. 3/2017-Union Territory Tax, dt. 28-6-201 7.
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—_—

_

(2) A registered person who h
E n,-,idered by him to be an inter-Stat -
n intra-State supply, shall not b@e su
central tax and the Union terr

aid i _
; lld lntegl'atud tax on a transaction
reqlzf_’ ‘)f; but which is subsequently held to
ito ¢d to pay any interest on the amount
ry tax payable.

COMMENTS

This section provides for re )
s are subsequently held fund of Union territory e
suppli to be inter-State SUppnary ax in situations where intra-State
S.

113, Recovery of tax

1) Where any amou .- .
ihe Gf)‘v?ernment un) der anylz)tf (t)}ietax, u-\t-eres-;t or penalty is payable by a person to
and which remains unpaid, the PmVISIOnS‘ of this Act or the rules made thereunder
recovery of said tax arrears mﬂE;T?Per officer of central tax, during the course of

- , Mmay recover the am : .
S arrear of cer _ ount from the said person as if
it were an of central tax and credit the amount so recovered tolt)he account

of the Government under the appropriate head of Union territory tax.

(2) Where the amount recovered und

_ ; er sub-section (1) is less than the amount
dlf ttohzhznf?;:::ig\int und?r this Act and the Central Goods and Services Tax
Act, e i e credited to the account of the Government shall be in
proportion 1e amount due as Union territory tax and central tax.

LL
. “

e
of the

COMMENTS
This section provides for recovery of Union territo i
. . ‘ tax, interes
1ax officer while recovering arrears of Central tax. i AR

CHAPTER VII
ADVANCE RULING

114, Definitions
In this Chapter, unless the context otherwise requires,—
(a) “‘advance ruling’” means a decision provided by the Authority or

the Appellate Authority to an applicant on matters or on questions
specified in sub-section (2) of section 97 or sub-section (1) of section
100 of the Central Goods and Services Tax Act, in relation to the
supply of goods or services or both being undertaken or proposed

to be undertaken by the applicant;

hority” means the Appellate A

ted under section 16;
n registered or desirous of obtaining

Ruling constitul

() “applicant” means any perso
registration under this AcE

(d) ”applicah’on” means an application made to the Authority under

f the Central Goods and Services Tax

sub-section (1) of section 97 0

Act;

] F.nﬁ_wrc-ed W__e_frp?;z[:j ;7 vide Noti. No. 3 /2017-Union Territory Tax, dt. 28-6-2017.
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— lg
—

(e) “Authority”” means the Authority for Advance Rulin

. B Conggy
under section 15. ns‘ht“l{'

|

COMMENTS

. "This sgction defines terms and expressions such as “Appellate Authority*
ruling®, “applicant”, “application”, etc., used in Chapter VII. ' a‘“‘"«'il'vr,.j

15. Constitution of Authority for Advance Ruling

(1) The Central Government shall, by notification, constitute an Author,
be known as the (name of the Union territory) Authority for Advance Rniim. o
. ng.

PROVIDED that the Central Government may, on the recommendatjg,
the Council, notify any Authority located in any State or any other Union te
to act as the Authority for the purposes of this Act.

(2) The Authority shall consist of—

NS o
rrilﬂn-

(i) one member from amongst the officers of central tax; angd
(ii) one member from amongst the officers of Union territory tay,
to be appointed by the Central Government.
(3) The qugliﬁc‘ations, the method of appointment of the members ang the
terms and conditions of their service shall be such as may be prescribed.
COMMENTS

This section provides for constitution of Advance Ruling by the Central Governmen;,
However, the Central Govt. may notify any Authority located in any State or any other Union
territory to act as the Authority on the recommendations of the Council.

116. Constitution of Appellate Authority for Advance Ruling

(1) The Central Government shall, by notification, constitute an Appellate
Authority to be known as the (name of the Union territory) Appellate Authority
for Advance Ruling for Goods and Services Tax for hearing appeals against the
advance ruling pronounced by the Advance Ruling Authority:

PROVIDED that the Central Government may, on the recommendations of
the Council, notify any Appellate Authority located in any State or any other
Union territory to act as the Appellate Authority for the purposes of this Act.

(2) The Appellate Authority shall consist of—

(i) the Chief Commissioner of central tax as designated by the Board;
and

(ii) the Commissioner of Union territory tax having jurisdiction over the
applicant.

1  Enforced w.e.f. 1-7-2017 vide Noti. No. 3/2017-Union Territory Tax, dt. 28-6-2017.
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_ COMMENTS
Tris section provides for constitution
C‘.gntra| Government of Appeliate Authority for Advance Ruling by the
CHAPTER Vi
|

17. Migration of existing tax payers
(1)On and from the appointed day, ever

wne laws and having a valid pe

oxisting . : €rmanent Accou ; i

HrG eoistrati L nt Number shall be issued a
cerhh;:atel(:fnij i:ame?nasr; pr.'o\ 18ional basis, subject to such conditions and in
such 10 r:; of registration undlay o Prescribed, which unless replaced by a final
certilicdie =7 mO ™ er sub-section (2), shall be liable to be cancelled if the
onditions $O prescribed are not complied with

@ Th; ﬁn;l M re.giStratiOH shall be granted in such form and
manner and su ject to such conditions as may be prescribed.

(3) The certificate of registration issued to a person under sub-section (1)
shall be deemed to haye not been issued if the said registration is cancelled in
ursuance of an appl}cation filed by such person that he was not liable to
registration under section 22 or section 24 of the Central Goods and Services Tax

Act.

Y person registered under any of the

COMMENTS

This seg:tion proyides_ for migration of taxpayers registered under the existing law to be
issued provisional registration under this Act, if the said taxpayer is required to be registered
under the provisions of this Act.
8. Transitional arrangements for input tax credit

(1) A registered person, other than a person opting to pay tax under section
10 of the Central Goods and Services Tax Act, shall be entitled to take, in his
electronic credit ledger, credit of the amount of Value Added Tax and Entry Tax,
if any, carried forward in the refurn relating to the period ending with the day
immediately preceding the appointed day, furnished by him under the existing
law, not later than ninety days after the said day, in such manner as may be
prescribed:

PROVIDED that the registered person shall not be
the following circumstances, namely:—

(i) where the said amount of credit is not admissible as input tax credit

under this Act; or

(i) where he has not furnished
law for the period of six mon

day; or

allowed to take credit in

41l the returns required under the existing
ths immediately preceding the appointed

ory Tax, dt. 21-6-2017.

7201 7-Umien Territ
dt. 28-6-2017.

- = Vi i 1
Enlurced w.ef. 22-6-2017 vide P10 et 017-Union Territory Tax,

Enforced w.e.f. 1-7-2017 vide Nob. No.3/2
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(iii) where the said amount of credit relates to goods
exemption notifications as are notified by th Ssold ypy
ny.

PROVTDED FURTHER that so much of the said credit as j

any claim related to section 3, sub-section (3) of section 5, secti“olS atmbumb
or sub-section (8) of section 8 of the Central Sales Tax Act, 195ﬁn; OT secy;, - ,
is not substantiated in the manner, and within the period, pres (:4 of 19 ;nﬂ
of the Central Sales Tax (Registration and Turnover) Rt;les 1§l5lbed In ‘itf-:
eligible to be credited to the electronic credit ledger: 957 sha

PROVIDED ALSO that an amount equivalent to the credit speci;
second proviso shall be refunded under the existing law when the E;ghed in |
substantiated in the manner prescribed in rule 12 of the CentrI] c,_lai Sa:
(Registration and Turnover) Rules, 1957. A Sales Taj

(2) A registered person, other than a person opting to pay tax ung
10 of the Central Goods and Services Tax Act, shall be entitled to tair
electronic credit ledger, credit of the unavailed input tax credit in ree
capital goods, not carried forward in a return, furnished under the exis:ipe?ct .
by him, for the period ending with the day immediately preceding the ap 5
day in such manner as may be prescribed: POl

PROVIDED that the registered person shall not be allowed to take ¢
unless the said credit was admissible as input tax credit under the exjslingid“
and is also admissible as input tax credit under this Act. W

Explanation : For the purposes of this section, the expression “unavajly
input tax credit” means the amount that remains after subtracting the amouny o

input tax credit already availed in respect of capital goods by the taxable persy,
gregate amount of input tax credit to which the

under the existing law from the ag
said person was entitled in respect of the said capital goods under the existing

law.

(3) A registered person, who was not liable to be registered under the existing
Jaw or who was engaged in the sale of exempted goods or tax free goods or goods
which have suffered tax at first point of their sale in the Union territory and
subsequent sales of which are not subject to tax in the Union territory under the
existing law but which are liable to tax under this Act or where the person wa
entitled to the credit of input tax at the time of sale of goods, shall be entitled to
take, in his electronic credit ledger, credit of the value added tax and entry fa
if any, in respect of inputs held in stock and inputs contained in semi-finished
or finished goods held in stock on the appointed day subject to the following

conditions, namely:—
(i) such inputs or goods are used or intend
taxable supplies under this Act;
(ii) the said registered person is eligible for input tax credi
inputs under this Act;

Sﬂth%
o in b

ed to be used for making

t on SUCh
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= 1S .
I possession of invoice or other

ents evid ]

. enCln ¥ DA

. o such inputs; ;;g‘ yment of tax under the existing

(iv) such invoices or other py,
than twelve months m}“;

gt

—

(iii) the said registere
prescribed docum
law in respect of

scribed doe
t‘diatel‘ documems were issued not earlier
Y preceding the appointed day:

pvid h . pect of inputs, tf voice or any other documents
ject to such conditions, limitations and . 1en, such registered person shall,
5 and safeguards as may be prescribed

: ¢

: e that the said ta
mcl?d;‘;g Jisees] prices to :ﬁ:le Person shall pass on the benefit of such credit b
way @ recipient, be allowed to take credi O st T nd
in such manner as may be prescribed. ake credit at such rate and

sUl P
sup cing payment of tax in res

1) A registered per
XSI)‘ ptedg;c)ods OIE taS)Z)Ifllrewl'lo was engaged in the sale of taxable goods as well
- nder this Act, shall be B00ds under the existing law but which are liable
o tax U ’ e entitled to take, in his electronic credit ledger,—

& ‘t:}:r?;;\(;tol::vof dcTedit of the value added tax and entry tax, if any,
in accorda o m a return fll‘mished under the existing law by him
nce with the provisions of sub-section (1); and

(b) ispiﬁo;n;;ige]iléﬂ;mf Vlillue alddecl tax anF! ent.ry tax, if any, in

e mished goods held stoc and inputs cont.amed in semi-finished

in stock on the appointed day, relating to

such.e_xempted goods or tax free goods in accordance with the
provisions of sub-section (3).

(5) A registered person shall be entitled to take, in his electronic credit ledger,
credit of value added tax and entry tax, if any, in respect of inputs received on
or after the appointed day but the tax in respect of which has been paid by the
supplier under the existing law, subject to the condition that the invoice or any
other tax paying document of the same was recorded in the books of account of
such person within a period of thirty days from the appointed day:

PROVIDED that the period of thirty days may, on sufficient cause being
shown, be extended by the Commissioner for a further period not exceeding thirty
days:

PROVIDED FURTHER tha
statement, in such manner as may
taken under this sub-section.

~ (6) A registered person,
a fixed amount in lieu of the tax payable lunder
:’ take, in his electronic credit ledger’ credit of }j'a'["l  of finis
eld in . i -ontained 1N semi-finished or Iit
stock and inputs conta o ving conditions,
ded to be used for making

ed person shall furnish a

t the said register
spect of credit that has been

be prescribed, in re

x at a fixed rate or paying

aying ta
the existing law shall be entitled

o added tax in respect of inputs
hed goods held in

namely:—

who was either p

. . - jinten
() such inputs or goods ar¢ ‘used ar i
5 under this Act;

taxable supplies
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(i) the said registered person is not paying tax under s, '
Central Goods and Services Tax Act; 1
(iii) the said registered person is eligible for input tax credit
inputs under this Act; A
(iv) the said registered person is .
prescribed documents evidencing payment of tax under the: Othy,
law in respect of inputs; and stip,
(v) such invoices or other prescribed documents were issueq not g,
than twelve months immediately preceding the appointeq darlber
: . dy
_sections (3), (4) and (6) shall be caley,
dtegd

Vo,
Sur.lr

in possession of invgjc.

(7) The amount of credit under sub
in such manner as may be prescribed.

COMMENTS
gements for carrying forward of input
lay

This section provides for transitional arran

credit available under the existing law.
119. Transitional provisions relating to job work
nputs received at a place of business had been despiy,
d after being partially processed to a job worker for f'llrthed
reconditioning or any other purpose in accor daner
law prior to the appointed day and such jﬂpuct:
are returned to the said place on or after the appointed day, no tax shy be

ayable if such inputs, after completion of the job work or otherwise, are retumgg
to the said place within six months from the appointed day:

PROVIDED that the period of six months may, on sufficient cause being
shown, be extended by the Commissioner for a further period not exceeding

(1) Where any i
as such or desptache
processing, testing, repair,
with the provisions of existing

two months:

PROVIDED FURTHER that if such inputs are not returned within a period
of six months or the extended period from the appointed day, the input tax
credit shall be liable to be recovered in accordance with the provisions of clause
(a) of sub-section (8) of section 142 of the Central Goods and Services Tax Act.

(2) Where any semi-finished goods had been despatched from any place of
business to any other premises for carrying out certain manufacturing processes
in accordance with the provisions of existing law prior to the appointed day and
such goods (hereinafter in this section referred to as “‘the said goods”) are
returned to the said place on or after the appointed day, no tax shall be payable
if the said goods, after undergoing manufacturing processes or otherwise, are
returned to the said place within six months from the appointed day:

PROVIDED that the period of six months may, on sufficient cause being
show&r:; be extended by the Commissioner for a further period not exceeding twe
montns:

I Enforced w.ef 1-7-2017 vide Noti. No. 3/2017-Union Territory Tax, dt. 28-6-2017.
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~ pROVIDED FURTHER that i
[0 Speciﬁed in this Sub'seﬂ’ion
per ered in accordance with the p;'
rZZt.iOT‘ 142 of the Central Goods an
5

l'}::. S‘j’id goods are not returned within a
ov-e."‘PUt tax credit shall be liable to b€
p 'sions of clause (a) of sub-section (8) of
OVIDED ALSO th Services Tax Act;

PR o at tP.\e Person despatchi .

- the provisions of the existing | ing the goods may, in accordance
w{ll . registered person for the 8 law, transfer the said goods to the premises
G ann India or without Pa)’men]:;urpose of supplying therefrom on payment of
taie;ded period, as the case may (f,i tafx tor }f"POTtS within six months or the
o + Irom the appointed da

7) Where any goods "

. (L)t ayment o}f t§x for chad been despatched from the place of business
Wltho';lespwhether regjstered zrr}ﬂng out tests or any other process to any other
ises; T not, in accordance with - L

. : e the provisions of existing
Iaw’_Pﬂorotl? ;?Z;EF&T:C] da_ly and such goods are returne}:i to the said place of
husiness ppointed day, no tax shall be payable if the said goods:

ing tests or any oth :
after undergo . y f| process, are refy 1 g
from the appointed day: returned to such place within siX

Prem

months
pROVIDED that the period of six months may, on sufficient cause being

shown, be extended by the Commissioner for a further period not exceeding

O monthS:

‘ PROVIvD'ED FURTHER that_if the said goods are not returned within the
eriod 5P9F1f19d in_this SUP‘SEChONI the input tax credit shall be liable to be
recovered in accordance with the provisions of clause (a) of sub-section (8) of
section 142 of the Central Goods and Services Tax Act:

PROVIDED ALSO that the person despatching the goods may, in accordance
with the provisions of the existing law, transfer the said goods from the said
other premises on payment of tax in India or without payment of tax for exports
within six months or the extended period, as the case may be, from the appointed

day.

(4) The tax under sub-sections (1)
the person despatching the goods and
inputs or goods held in stock by the job worker on be
the appointed day in such form and manner and within

prescribed.

, (2) and (3) shall not be payable only if
the job worker declare the details of the
half of the said person on
such time as may be

COMMENTS
onal provisions relating to job-work.

This section provides for transiti
120. Miscellaneous transitional provisions
(1) Where any goods on which tax, if any, had been Paid under th.e existing
law at the time of sale thereof, not being earlier than six mqnths prior to the
appointed day, are returned to any place of business on Or after th_e appointed
day, the registered person shall be eligible for refund of the tax paid under the

| Enforced w.ef. 1.7-2017 vide Noti, No. 3/2017-Union Territory Tax, dt. 28-6-2017.



238 THE U T GOODS AND SERVICES TAX ACT, 2017
e

existing law where such goods are returned by a person, other than ,

person, to the said place of business within a period of six mnn”::"ﬁ‘-tpm
appointed day and such goods are identihable to the satisfaction ‘
officer:; Prip,

PROVIDED that if the said goods are returned by a registered ..
return of such gonds shall be deemed to be a supply. Peray, by

(2) (a) Where, in pursuance of a contract entered into Prior to the
day, the price of any goods is revised upwards on or af
appointed day, the registered person who had sold such g”:)dler the
issue to the recipient a supplementary invoice or dEbni *haj]
containing such particulars as may be prescribed, within thirty 4. -
of such price revision and for the purposes of thjs Act Jafn
supplementary invoice or debit note shall be deemed 1y have e

issued in respect of an outward supply made under this Acth%

E]P}}r "‘”-.,J

nf[!e:

(b) Where, in pursuance of a contract entered into prior to the APPOin|
day, the price of any goods is revised downwards on or afte, !;"”*
appomnted day, the registered person who had sold such gaoq m;
issue to the recipient a credit note, containing such particyjap af;
may be prescribed, within thirty days of such price revision ang f,,
the purposes of this Act such credit note shall be deemed o b,
been issued in respect of an outward supply made under this 4

PROVIDED that the registered person shall be allowed to reduce his 1,
liability on account of issue of the credit note only if the recipient of the credit noy
has reduced his input tax credit corresponding to such reduction of tax liability

(3) Every claim for refund filed by any person befare, on or after the appointed
day, for refund of any amount of input tax credit, tax, interest or any other amount
paid under the existing law, shall be disposed of in accordance with the provisions
of existing law and any amount eventually accruing to him shall be refunded to
him in cash in accordance with the provisions of the said law:

PROVIDED that where any claim for refund of the amount of input tax credit
is fully or partially rejected, the amount so rejected shall lapse:

PROVIDED FURTHER that no refund shall be allowed of any amount of
input tax credit where the balance of the said amount as on the appointed day
has been carried forward under this Act.

(4) Every claim for refund filed after the appointed day for refund of tm}' tax
paid under the existing law in respect of the goods exported before or atfer the
appointed day shall be disposed of in accordance with the provisions of the
existing law:

PROVIDED that where any (......)? for refund of input tax credit is fully or
partially rejected, the amount so rejected shall lapse:

@  The word “amount” seems to be missing here.
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rR DED hat ng refund shall be allowed of any amount of

ax credit where the balance of the id
eon carried forward under this P sai

a) Every proceeding of
B)¢ to a claim for ingu(t)ft.:f peal,. r‘~_""'i5i~on, review or reference relating
the appointed day Undc,mdu ‘m_ﬁalcd whether before, on or after
accordance with th’e < ‘the existing law shall be disposed of in
PTOVIsions of the existing law, and any amount

of credit fou .
e admissible to the claimant shall be refunded

to him in cash in .
accordance with the provisions of the existing

]aw ﬂnd the amount ] e ﬂilllls"’ b e as l
reject 1 - iSsi 5

it
b

1‘11}’-‘ amount as on the appo'mted day

aw

PRO ,

tali Cirgfg}::at tf]\‘O refund shall be allowed of any amount of input

dav has b re 7 balance of the said amount as on the appointed
ay has been carried forward under this Act.

7 i f

(b) tEc: fé}clos?cegg%ng of appeal,.re.vi.s?gn, review or reference relating
ry ol input tax credit initiated whether before, on or after
the appointed day, under the existing law shall be disposed of in
accordance with the provisions of the existing law, and if any
amg@t of qedit becomes recoverable as a result of such appeal,
rewsw.n, review or reference, the same shall, unless recovered under
the existing law, be recovered as an arrear of tax under this Act
and the amount so recovered shall not be admissible as input tax

credit under this Act.

(6) (a) Every proceeding of appeal, revision, review or reference relating
to any output tax liability initiated whether before, on or after the
appointed day under the existing law, shall be disposed of in
accordance with the provisions of the existing law, and if any
amount becomes recoverable as a result of such appeal, revision,
review or reference, the same shall, unless recovered under the
existing law, be recovered as an arrear of tax under this Act and
amount so recovered shall not be admissible as input tax credit

under this Act.

(b) Every proceeding of appeal, revision, review or reference relating

to any output tax liability initiated whether before, on or after the
appointed day under the existing law, shall be disposed of in
accordance with the provisions of the existing law, and any amount
found to be admissible to the claimant shall be refunded to him in
he provisions of the existing law and the

cash in accordance with t th ‘ .
amount rejected, if anvy, shall not be admissible as input tax credit

under this Act.

(7) (a) Where In pursuance of an assessment or adjuclicafi(‘m pl‘oceedings
instituted, whether before, on or after the c_appmnted day, under
the existing law, any amount of tax, interest, fine or penalty becomes
recoverable from the person. the same shall, unless recovered under
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the existing law, be recovered as an arrear of tax under thig Act '
the amount so recovered shall not be admissible as input 14, . '?mj
under this Act. Ted

(b) Where in pursuance of an assessment or adjudication Proceed;
instituted, whether before, on or after the appointed day under":h's
existing law, any amount of tax, interest, fine or penalty becom o
refundable to the taxable person, the same shall be refunded t, |, s |
in cash under the said law and the amount rejected, if any, shy) r:m
be admissible as input tax credit under this Act. ot

(8) (@) Where any return, furnished under the existing law, is reviseq aft
the appointed day and if, pursuant to such revision, any am()unt(-'r
found to be recoverable or any amount of input tax credit is fnu“];
to be inadmissible, the same shall, unless recovered under the existin
law, be recovered as an arrear of tax under this Actand the amoyp,
so recovered shall not be admissible as input tax credit under this
Act.

(b) Where any return, furnished under the existing law, is revised aft,
the appointed day but within the time limit specified for gyg,
revision under the existing law and if, pursuant to such revisig,
any amount is found to be refundable or input tax credit is fDund
to be admissible to any taxable person, the same shall be refundeg
to him in cash under the existing law and the amount rejected, if
any, shall not be admissible as input tax credit under this Act.

(9) Save as otherwise provided in this Chapter, the goods or services or both
supplied on or after the appointed day in pursuance of a contract entered into
prior to the appointed day shall be liable to tax under the provisions of this Act.

(10) (a) Notwithstanding anything contained in section 12 of the Central
Goods and Services Tax Act, no tax shall be payable on goods under
this Act to the extent the tax was leviable on the said goods under
the existing law.

(b) Notwithstanding anything contained in section 13 of the Central
Goods and Services Tax Act, no tax shall be payable on services
under this Act to the extent the tax was leviable on the said services
under Chapter V of the Finance Act, 1994 (32 of 1994).

(c) Where tax was paid on any supply, both under any existing law
relating to sale of goods and under Chapter V of the Finance Act,
1994 (32 of 1994), tax shall be leviable under this Act and the taxable
person shall be entitled to take credit of value added tax or service
tax paid under the existing law to the extent of supplies made after
the appointed day and such credit shall be calculated in such

manner as may be prescribed.

(11) Where any goods sent on approval basis, not earlier than six months
before the appointed day, are rejected or not approved by the buyer and returned
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g i :'eller on or after the app()i‘nt d 2‘
o€ returned within si ed day, no tax sh
s are SIx months from the shall be payable thereon if such
- appl').[nted dav:

g ) ROVIDED that the said period of s
Six months may, on sufficient cause being

. be extended by the Commiss;
oV Mmussioner for a further period d
>riod not exceeding tWo

fnﬂﬂths
PROVIDED FURTHER that the tax shall be
he 8 s if SUC]’{ SOC?ds are liable to tax und ’ payable by the person returning
the P“-"’iod speleled in this sub-section: er this Act and are returned after
P ROVIDED ALSO that tax shall be payabl
oods on apPro-va-I basis if such goods alﬂa;]i«‘:lt)(le b‘ the person who has sent the
not ceturned within the period specified in thi: stsbtils:;fli?ader this Act and 21¢
17) Where a s i ) i
() e cted st e ey B I e g 1o sae o
1 d has also issued an Mi?)lilcr:ef;niir any existing law relating to §a]e of
T same b . . .
27 S S e o 1 el oot
made applicable to this Act, shall be made by the deductor under

wdas re

Tax Actl as ]
the <aid section where payment to the said supplier is made on or After the
appainted day
Exp!anation : For the }?urposes Of this Chapter, the expression ”capital gOOdS”
shall have the same meaning as assigned to it in any existing law relating to sale
of goods.
COMMENTS
This section provides for miscellaneous provisions for transition of existing tax payers
jn various situations.
CHAPTER IX
MISCELLANEOUS

and Services Tax Act
e rules made thereunder, the
Act, relating to,—

sions of Central Goods

f this Act and th
d Services Tax

171, Application of provi

Subject to the provisions O
provisions of the Central Goods an

(i) scope of supply:
(i) composition levy;

(iii) composite supply an
alue of supply’

d mixed supply:

(iv) time and V
(v) input tax credit;

(vi) registration;

voice, credit and dehit notes;

(Vll) tax in
(viii) accounts and records;
0 1/2017-Union Territary Ta%. dt. 21-6-2017.

| Enforced w.e.f. 22-6-2017 vide Noti. N
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(ix)
(x)
(x1)
(xii)
(xiii)
(xiv)
(xv)
{xvi)
(xvi1)
(xvii1)
(xix)
(xx)
(xx1)
(xxil)
(xxii1)
(xxiv)
(xxv)
(xxvi)

(xxvii)

THE U.T. GOODS AND SERVICES TAX ACT, 2017

R = o -
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retums;

payment of tax;

tax deduction at source;
collection of tax at source;
assessment;

refunds;

audit;

inspection, search, seizure and arrest;
demands and recovery;

liability to pay in certain cases;
advance ruling;

appeals and revision;
presumption as to documents;
offences and penalties;

job work;

electronic commerce;

settlement of funds;

transitional provisions; and
miscellaneous provisions including the provisions relating to the
imposition of interest and penalty,

shall, mutatis mutandis, apply,—

(a)

(b)

(ii)

(iii)

(iv)

lation to Union territory tax as they apply in

so far as may be, in re
as if they were enacted under this Act;

relation to central tax

subject to the following
Central Government consi
provisions to the circumstances, namely:—

ct’” shall be deemed to be references to
Goods and Services Tax Act, 2017";

er” shall be deemed to be references
tax as defined in clause

modifications and alterations which the
der necessary and desirable to adapt those

(i) references to “this A
“’the Union Territory
references to “Commission
to “Commissioner’” of Union territory
(2) of section 2 of this Act;

references to “officers of central tax”” shall b
references to '‘officers of Union territory tax”’;

e deemed to be referenc

e deemed t0 be

references to “‘central tax’* shall b es 0
“Union territory tax’" and vice versa;
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Union territory Otmmrjssi(mer 0
it . - axf S5
Commlssmne‘, of con hd]] bt‘ dee

(vi) references to ]
o t
Territory Goods and Sery? Services Tax Act or Union
references to “Cé“traleé;vmgs Tax Act” shall be deemed to be

' 00ds and Services Tax Act’:

S lé ct™;

ate tax or Unj .
re 10N territory tax”
to “central tax" Ty shall be deemed

ate Goods and

(vii) references to “/§¢
to be references

1y, Power to make rules

(1) The Central Government ma

. on t . ‘
m,n'ﬁcation, make rules for carryin ' he recommendations of the Council, by

g out the provisions of this Act.

(2) Without prejudice to the generality
_ -~ of the provisions of sub-section
ihe Central Government may make rules for all or any of the ;;;:er:e;?i?:h(lln;

s Act are required to be, or may be, prescribed or i . =
re to be or may be made by rules. rin respect of which provisions

| (3) The poxf’é‘f' to ?fmake rules conferred by this section shall include the power
io give retrospective etfect to the rules or any of them from a date not earlier than
the date on which the provisions of this Act come into force

(4) Any ruIeg. made under sub-section (1) may provide that a contravention
thereof shall be liable to a penalty not exceeding ten thousand rupees.

COMMENTS

This section confers powers on the Central Government to make rules for carrying out
the provisions of this Act on recommendations of the Council.

3. General power to make regulations

The Board may, by notification, make regulations consistent with this Act
and the rules made thereunder to carry out the purposes of this Act.

24, Laying of rules, regulations and notifications
Every rule made by the Central Government, every regulation made by the
3 ; he Central Government under this Act,

Board and every notification issued by t

shall be laid, as soon as may be, after it is made or issued, before each House of
Parliament, while it is in session, for a total period of thirty days which may be
wmprised in one session or in two or More . .
expiry of the session immediately following the sessioy or the successive sessions
dliresaid, both Houses agree in making any modification in the rule or regulation
O in the notification, as the case may be, or both Houses agree that the r‘ule or
regulation or the notification should not be made, the rule or regulaho.n_.or
"tification, as the case may be, <hall thereafter have effect onI:v in such rr._lc?cth%ed
rm or be of no effect, as the case may be; s0. however, that any such maodification

successive sessions, and if, before the

rritory Tax, dt. 21-6-2017.

/20117-Union Te
NG. 1/ Tax, dt. 2&’6‘20]7

Ent e ; ™ ari H

urcedd we e ?1.{1-201 Vi Idt‘ N‘_‘h i i

) ol | ok . 2 — =17 s 1€ r]l r
}‘_r” ifi t’d w (’.'.f ]_';v :Ul? \’il‘]f’ Nl‘ltl E‘\'[‘l_ 1,/'._01 ¢ 'Lln.ll)r _!t.r L ‘
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or annulment shall be without prejudice to the validity of anything :
Prey

done under that rule or regulation or notification, as the case may
' ‘ Y be.
COMMENTS

This section provides for laying of rules, regulations and notifications madg
Govemment before each House of the Parliament. oy the

125. Power to issue instructions or directions
The Commissioner may, if he considers it necessary or expedient

o s . . . o ‘ . . - N : 5
for the purpose of uniformity in the implementation of this Act is“:)  di,
orders, instructions or directions to the Union territory tax officers a;. he
5 he

deem fit, and thereupon all such officers and all other persons employed ;. ..’
Il observe and follow such orders, i"Sh"uctj‘;n the
ns or

"'u-,lv,

Cemq

Such

implementation of this Act sha
directions.
COMMENTS

o the Commissioner to issue orders, instructions or diregy;
for uniform implementation of the provisions of thi:‘zg\s
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126. Removal of difficulties

(1) 1f any difficulty arises in giving effect to any provision of this Act,
Central Government may, on the recommendations of the Council, by a ger;er;
or a special order published in the Official Gazette, make such provisions no
inconsistent with the provisions of this Act or the rules or regulations made
thereunder, as may be necessary or expedient for the purpose of removing the
said difficulty:®
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